\ 200*1 TEM NO. 42 COURT NO. 9 SECTION |V

SUPREME COURT OF I NDI A

RECORD OF PROCEEDI NGS

Cont enpt Petition (O Nos. 606- 613/ 2004 in C A No. 4734, 4737, 4739,
4744, 4726- 4727 &

4750/ 2002 (C. A. Nos. 4732-4747/ 2002, 4726-27/2002 & 4750-51/2002)

MS. RAl & SONS Petitioner(s)

VERSUS

O P. VERVA & ORS. Respondent ( s)

4740,

(with appln.(s) for interimdirections and exenption from personal appearance and office repor

t)

Wth
Contenpt Petition(C) No.600/2004 in C. A No.4745/2002

(with appln.9s) for interimdirections and office report)

Contenpt Petition (C) No.109/2005 in C. A No.4805/2002
(with office report)

(C. A Nos.4752-4808/ 2002

Contenpt Petition(C) No.46/2005 in C. A No.4768/ 2002

Contenpt Petition(C) No.47/2005 in C. A No.4797/2002

Contenpt Petition(C) Nos.48-53/2005 in C. A Nos.4762, 4763, 4796, 4797, 4801 & 4805/2002

(with office report)

Contenpt Petition(C) Nos.77-78/2005 in C.A Nos. 4801 & 4805/2005

(with office report)

SLP(C) No. 2384/ 2004

(with appln.(s) for c/delay in filing SLP and office reportO

SLP(C) No. 2386/ 2004

(with appln.(s) for c/delay in filing SLP)



Contenpt Petition(C) No.203/2005 in C. A No.4776/ 2002 (for Prel. Hearing)

I.A Nos.148-150 in C A No.4793/2002

(for recalling the Court’s order dated 13.12.2004 in |.A No.127 in this appeal, c/delay in fi

ling the said

I.A And for exenption fromfiling the typed copy of the nedical records and office report)

(C. A Nos.4752-4807/2002)

Cont enpt Petition(C) No.22/2006 in G vil Appeal Nos.4736, 4735, 4738, 4742, 4745, 4746 & 4733

of 2002

(with appln.(s) for interimdirections and office report)

(C. A Nos.4732-4747/2002)

Date: 31/07/2006 These Petitions were called on for hearing today.

CORAM :
HON BLE MR JUSTICE G P. MATHUR

HON BLE MR, JUSTI CE P. K. BALASUBRAMANYAN

For Petitioner(s)

M. Sudhir Nandraj og, Adv.

M. N dhesh CGupta, Adv.

=

Vi nod Shukl a, Adv.

5

S. Janani, Adv.

M N. Krishnamani, Sr. Adv.
S. Pani, Adv.
Ani | Khetrapal, Adv.

Manohar Si ngh Bakshi, Adv.

s 55 55

Debasis M sra, Adv.



R K. Kapoor, Adv.
S.S. Yadav, Adv.

M K. Vernma, Adv.

Govi nd Kaushi k, Adv.

Ani ta Sharma, Adv.

s &5 5 55

Ani s Ahned Khan, Adv.

&

Kam ni Jai swal , Adv.

5

Shom | a Bakshi, Adv.

Ms. Rani M shra, Adv.

For Respondent (s)

Ms. Kami ni Jai swal, Adv.

&

Shom | a Bakshi, Adv.

5

Rani M shra, Adv.

P.N. Puri, Adv.
Dhiraj, Adv.

Ashut osh Dubey, Adv.

s 5 5 5

R K Joshi, Adv.

M. Jagjit Singh Chhabra, Adv.

M. R K Kapoor, Adv.

M. S.S. Yadav, Adv.

M. MK Vernma, Adv.

M. Govind Kaushik, Adv.
Ms. Anita Sharma, Adv.

M. Anis Ahmed Khan, Adv.
M. Anis Ahnmed Khan, Adv.
M. Sudhir Nandraj og, Adv.

M. Arvind M nocha, Adv.

M. Anil Khetrapal, Adv.



M. Manohar Singh Bakshi, Adv.

M. Debasis Msra, Adv.

I n- person.

M. Ranmesh Babu M R, Adv.

M. D. Goburdhan, Adv.

M. Bharat Sangal, Adv.

Ms. Lalita Kaushik, Adv.

M. Jatin Zaveri, Adv.

Dr. Kail ash Chand, Adv.

Ms. Prasanthi Prasad, Adv.

UPON hearing counsel the Court nmade the foll ow ng

ORDER
Li st for adm ssi on in t he week commrenci ng 6t h Novenber,
2006 on a non-
ni scel | aneous day.
(K. K. Chaw a) (Radha R
Bhat i a)
Court Master Cour

t Master



